
[AS PASSED BY THE INDIAN LEGISLATUR;E.] 

(Received the assent of the Governor General, on  t h e  5th 
April, 1931.) 

An Ace to amend the Indian Reserve Forces Act, 1388, Esr 
certain purposes. 

HEREAS i t  is exped'ienk to amend' the Indian Reserve- w' Forees Act, 1888, fon the purposes hereinafter appear- 
ing ; I t  is Bexeby enacted as folbws: - 

li This Act may be ealhd tha  Indian R,e,wrve FQECM Shorttltle. 

hAhendment) Act, 1933. 
k IV0fP885 ,  

k i  2i For section 2 of the Zndian Reserve Fo~ces  AcB, 1888 ;fu;tt;;$p,, 
k (hereinafter referred to as the said Act), the followiug section forsection 2 

Act lV of 18'88. 
&all Be substituted, namely : - 

I " 2: The Indian Reserve Forces shall consist of the Regu- D ivision of 

E 
Reserve Forces 

lan Reserve and the Supplementary Reserve." into Regular 

S and Supple- 
mentary 

k Reserves. 
3r Ia section 3 of the said Act-- Amendment 

I of section S, 

(aj iu sub-section. (1)- A C ~  J,V of 1888. I k 

( t  (i) the figure, and braskets " (2)  " shall be omitted, 
B and 

(ii~) forl the words " Active Reserve ", the words 
" Indian Resecve Fmces " shall be substituted ; 
and 

( A )  suB+section. (2) shall Be omi4ted. 

t 4. k seotion 5 @f the said Aat, the wo~ds " the Amendment 
of section 5, 

E of section 3 with respect to persons beloliging to the Garri~on ~ o t  IV of 188s. 

F Reserve, aad to "- shall be omibted. 
5. In sub-seation ( I )  of section 6 of the said Act- Amendment 

of section 0, 
(m) in claum (i), for the words " Iadian iGticles of Of 18" 

Wan ", t h e  words and figures " Indian Army Act, 
1911," shall be substituted, and 

(8)? iu' clause (ii), d t e r  the w ~ r d  " by ", the words " a 
Preeidenay Magistrate or " shall be inserted. 

k 61 Seolion 7 of the said Act is xepealed. 
? 
F. 
% Price annag or Ti&.] 

Repjal of 
sectlon 7, 
Act I V  of 1888. 


